REGIONAL OFFICE RUA LiFE

RAJASTHAN STATE POLLUTION CONTROL BOARD N\ e
N SPL-2, 5" Phase, RIICO Ind. Area, Kishangarh
m email : rorpcb.kishangarh@gmail.com
A\ |/ 4
E-mail
File No. RO KSG/Legal-93/1297 Date: 29.08.2025

The Registrar,

Hon’ble National Green Tribunal,
Central Zonal Bench,

Bhopal (M.P.)

Sub:- Factual and Action Taken Report of the Joint Committee constituted by the
Hon’ble NGT, Central Bench, Bhopal vide order dated 01.07.2025 in Original
Application No. 82/2025 Rama Shankar Agarwal vs. Mahindra and Mahindra
Ltd. & Ors.

Ref:- Hon’ble NGT order dated 01.07.2025.

Sir,

With reference to above subject matter, it is submitted that the Hon’ble Tribunal vide
order dated 01.07.2025 directed the joint committee to submit factual and action report
through email ngtczbbho-mp@gov.in.

In compliance of the directions passed by this Hon’ble Tribunal, the joint committee
report is being submitted for kind perusal of the Hon’ble Tribunal.

Enclosures: As above
Yours sincerely

g

%\
(Nidhi Khandelwal)

SEE & Regional Officer



In the matter of Origi ' 0, 82/2025 (CZ

Rama Shankar Agarwal vs. Mahindra and Mahindra Ltd. & Ors,

Members of the Committee:
|. Smt. Garima Narula, SDM, Ajmer (Representative of the Collector, Ajmer)

2. Sh. Praveen Kumar, Deputy Commissioner, ADA (Representative of Ajmer
Development Authority)

3. Ms. Nidhi Khandelwal, SEE & Regional Officer, RSPCB, Kishangarh (Representative
of Member Secretary, SPCB, Rajasthan)
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Joint Inspection Report of the Committee
constituted by Hon’ble NGT in the matter of

OA No. 82/2025 (CZ)

Rama Shankar Agarwal Vs. Mahindra and Mahindra Ltd. & Ors.

Hon’ble National Green Tribunal Central Zonal Bench, Bhopal, vide its order dated

01.07.2025 in Original Application No. 82/2025 Rama Shankar Agarwal Vs. Mahindra and

Mahindra Ltd. & Ors. directed inter alia as follows :-
«6. We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of : '

i. One representative from the Collector, Ajmer (Rajasthan)

One represemaﬁve from the Ajmer Development Authority (Rajasthan)
n Control Board (Rajasthan)

i.
jii. One representative from the Rajasthan State Pollutio

7 The Committee is directed 10 visit the site and submit the factual and action taken report

within six weeks. The State PCB will be the nodal agency for coordination and logistic

support.”

In compliance of the Hon’ble NGT, Central Zonal Bench, Bhopal, order dated 01.07.2025, a
Joint committee was constituted as per nominations received from concerning departments.
The committee consists of the following members —

1. Smt. Garima Narula, SDM, Ajmer
2. Sh. Praveen Kumar, Deputy Commissioner, Ajmer Development Authority

3. Ms. Nidhi Khandelwal, SEE & Regional Officer, RSPCB, Kishangarh (Nodal Officer)

The committee members visited M/s Param Automobiles on 11.08.2025 to verify the factual
status on the allegations raised. The General Manager of M/s Param Automobiles

Sh. Hariom Derashri was present with the Committee during the visit,

A. Allegations made in the Original Application
As per the Hon’ble NGT order dated 01.07.2025, the committee verified the lfactual

status on the following issues raised by the applicant -



iii.

iv.

vi.

1.

Unauthorized commercial construction by Param Automobiles within the designated

green belt area under the Ajmer Master Development Plan 2033.

i. lllegal felling of trees along NH-448 for showroom access, without obtammg

requisite permissions from the Ajmer Development Authority.
Violation of binding directions issued in OA 386/2016 (CHETNA v. NHAI)

regarding maintenance and development of green belts along national highways.
Failure of the National Highway Authority of India and State authorities to comply
with the Green Highways (Plantation, Transportation, Beautification and

Maintenance) Policy, 2015.

Absence of building plan approval, land use conversion, or commercial zoning

clearance for the said construction.

The inaction of regulatory authorities in restoring the green belt and enforcing

environmental compliance

servations made during the visit dated 11.08.2025 of M/s Param Automobiles

. Ob g

and facts in the matter

M/s Param Automobiles is a car dealership showroom cum service centre of
Mahindra & Mahindra, which is operational since 31.03.2022 at Khasra No. 1107
(old) (New — 1235/2231, 1236, 1237), Village Sendariya, Tehsil & District Ajmer.
As per lease agreement dated 25.03.2022, the unit was initially operational in rented
premises, which was later purchased by the project proponent though sale deed
dated 11.07.2022. Copy of lease agreement and sale deed is enclosed at Annem‘lre -
1 & 2 respectively.
However, as per Tehsildar ADA and Patwari ADA site report dated 18.07. 7023 and
revenue record of the Ajmer Development Authority (ADA), the aforesald
showroom is established on Khasra Nos. 1237, 2483/1236, 2482/2231, 2489/1236
and 1235. Besides, the unit has also encroached upon a part of Khasra Nos. 1167
and 2509/1167 by partly leaving open and partly carrying out plantation. The unit
has also included a part of Khasra No. 1167 and 1237/2230 in its gated premises,
which is used for parking.

Khasra Nos, 1237, 2483/1236, 2482/2231 and 2489/1236 are recorded as
“Kkhatedari agricultural land” in the revenue record. Khasra No. 1235 and 2509/1167
are recorded in the name of Nagar Parlshad Trenching Ground while Khasra, Nos.

1167 and 1237/2230 are recorded in the name of ADA. Copy of the site report of
4




ADA is enclosed at Annexure — 3.

3. The proponent informed duri.ng the Joint Committee visit that incorrect Khasra No.
of their land is entered in the revenue record, for which, they have filed a case (L. R.
No. 64/2022) in the Hon’ble Court of the SDM in the year 2022 for correction of
Khasra number(s) entered in the revenue record. The matter is sub-judice. Copy of
application made before the Hon’ble Court is enclosed at Annexure — 4.

4. The land of the unit is neither converted for use for commercial purpose, nor does
the proponent have approved building and layout plan. Accordingly, P:jmer
Development Authority (ADA) vide its letters dated 25.07.2025 issued notice to the
unit under section 17 read with sections 31 to 35 of the Ajmer Development
Authority Act, 2013 for carrying out the construction/ development work without
prior permission of ADA and under section 67 of the of Ajmer Develof;ment
Authority Act, 2013 for carrying out encroachment on the ADA land. Copy of the
notices is enclosed at Annexure — 3.

5. Subsequently, the proponent applied for conversion of the land from agricultural to
non-agricultural use on 05.08.2025, which is pending with ADA. Copy of the
acknowledgement receipt is enclosed at Annexure — 6. :

6. However as per the Zonal development plan, land-use of the land in question is
reserved for 30 m “Plantation Belt” followed by “Public Utility” and the iand is
being used for showroom/ service center at present which is a commercial activity
and not allowed on the said land. Copy of report is enclosed at Annexure —7.

7. In continuation to the site inspection report of ADA dated 18.07.2025 and notices
dated 25.07.2025 issued by ADA, the site of M/s Param Automobiles was again
visited by Patwari, ADA on 28.08.2025 to verify the status of encroachment done by
the unit. As per the site report, M/s Param Automobiles has removed the wall/ grill
which existed in front of the showroom as encroachment on Khasra No. 1167 and
1237/2230. Vehicle parking facility made by the unit on ADA land has also been
vacated. Besides, for removal of the transformer and meter room from Khasra No.
1167, which is ADA land, the General Manager of M/s Param Automobiie&
Sh. Hariom Derashri has written a letter to the Zonal Manager of Tata Power
Parbatpura. On some part of the ADA land adjacent to the highway — Khasra No.
1167 and Nagar Nigam land — Khasra No. 2509/1167, trees were found planted
which is same as per earlier site report dated 18.07.2025. Copy of the site report
dated 28.08.2025 is enclosed at Annexure — 8.

8. The unit comprises a car showroom and a car service center. The service. center
.5



10.

11.

13,

14.

carries out vehicle servicing of 35 cars per day on an average. Approx. water
requirement for industrial purpose (car washing) is 3-4 KLD, which is met throuigh a
borewell situated within the premises. The borewell is provided with a water flow
meter to measure the water requirement of the unit. To treat the wastewater
generated from car washing, the unit has provided a filter plant (to remove physical
impurities) and an effluent treatment plant (ETP) of 5 KLD. Water meters have been
provided at the inlet and outlet of ETP to measure the daily waste water generated
and treated by the unit. Treated water from the ETP is used back in the process of
car washing. The unit has maintained logbooks of fresh water consumption and
wastewater treated through ETP. Besides, the unit has also installed a silent DG set
of 62.5 kVA which is provided with stack of adequate height as per norms. Copy of
logbooks is enclosed at Annexure —9.

For disposal of hazardous waste generated from the unit, like ETP s’ltidge,
contaminated cotton rags & cleaning material, used/ spent oil, the unit has done
agreement with M/s Shree Cement, Beawar and M/s OMG Lubricants, Kishangarh,
Ajmer. Separate covered storage rooms have been provided within the unit premises
for storage of hazardous waste till its disposal. Copy of agreements done for
disposal of hazardous waste is enclosed at Annexure — 10.

The unit needs to obtain Consent to Establish and Consent to Operate under the Air
(Prevention and Control of Pollution) Act, 1981 and the Water (Prevention and
Control of Pollution) Act, 1974 for service center, however, prior Consent to
Establish and Consent to Operate were not obtained by the unit. The proponent
applied for the same on 17.07.2025, which is under process with the RSPCB.

The proponent has taken adjoining land bearing Khasra No. 1107 on rent for use as
a stockyard wherein extra cars of the showroom are parked. Copy of rent agreement

is enclosed at Annexure — 11.

. A major allegation raised by the applicant in the Original Application is that

regarding felling of trees by the proponent. However, the joint committee did not
find any remains/ proof at site regarding felling of trees during their visit on
11,08.2025.

The unit has obtained registration from the Labor Department and license from the
Factories & Boilers Department, copy of which is enclosed at Annexure — 12 & 13.
Photographs of joint committee visit dated | 1.08.2025 are enclosed at Annexure —
14



C. Concluy
i, The unit is being operated without land conversion, approved layout and
building plans from ADA,
W, The unit has not obtained prior Consent to Establish and Consent to Operate

from RSPCB for the car service center,

D. Action Taken
i\ ADA has issued notices 1o the unit under the relevant Acts of ADA Act, 2013
for carrying out the construction/ development work without prior pcrmi.«;sion
of ADA and for carrying out encroachment on the ADA land. ot
il RSPCB has issued a show cause notice to the unit for observed deficiencies in

the applications for Consent to Establish and Consent to Operate.

-t
(Nidm/Kha delwal) (Praveen Kumar)
SEE & Regional Officer, Deputy Commissioner,
RSPCB, Kishangarh ADA, Ajmer
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R Annexure - 1

Government of Rajasthan

INDIA NON JUDICIAL A

Certificate Issued Date
Account Reference
Unique Doc. Reference

e-Stamp

IN-RJ58738513318948U

23-Mar-2022 12:54 PM :
NONACC (SV)/ rj3043504/ AIMER/ RJ-AJ
SUBIN-RJRJ304350407859658315011U

<J)
7
Purchased by :~PARAM AUTOMOBILES PRIVATE LIMITED . s ...‘(')
Description of Document . Article 33(i) Lease deed below 1 year Ty o ‘;9
Property Description NEW KHASRA NO. 1236, VILLAGE SANDERYA, TEHSIL AJMER ,‘_)J
/7 AREAS280068 50 FT. i || 5B
Consideration Price (Rs.)” 1. : ;D 3 & e 2N ) &6 ;

[t “(Zero) WAl "L,)
First Party / : VIJAYKUMAR GARG HUF '
Second Party [ PARAM AUTOMOBILES PRIVATE LIMITED :

Stamp Duty Paid By | /=, PARAM AUTOMOBILES PRIVATE LIMITED _
Stamp Duty Payable (Rs.) 500 | ( (] ! s ’ -
= < (Five Hundred only)-. . g
Surcharge for Infrastructure 50 0 72 SN N/ Prld
Development (Rs.) ‘ ;('Fifty only} 3% ;_ZI_’ R ‘g
Surcharge for Propagation and 10085y = ,.(" X
Conservation of Cow (Rs.) . - (One t_gg"n_argd only)— / g
Stamp Duty Amount(Rs.) . 650 "s/ Y Rb 7S }l‘_.

(Sixfundred And Fifty,onfy) y)
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LEASE AGREEMENT

- THIS INDENTURE OF LEASE made at Ajmer this.>n~tiay of March, 2022
\_45%\ =
o \ \ BETWEEN
QQ"“‘“ ,;\
Rooad ;}mr Vijaykumar Garg HUF, PAN No.: AGPPG 8817 N, Aadhzar No. 7955

% \-"
" .".\ ""'-n._.

o |

—— @é’, 9842 8125, aged : Adult, Occupation : Business, residing at : 1, Ramrzj , Opp

L=l -
S BT
g

SBl Training Center, Ajmer, Rajasthan, hereinafter referred to zs the

“LESSOR”, which term shall mean and include wherever the context to

requires and permits, his heirs, executors, administrators and assigns, of the
ONE PART.

-~ at



12
PARAM AUTOMOBICS PRIVATE LIMITED, (Pan No. AAFCP 4072 K) a company

incorporated under The Companies Act, 1956, and having its office at :
1001/GIDC Sector-28, Gandhinagar, represented through its Authorised
Signatory :- Mr. Sacchidanand Dube, Aadhaar No. 7535 8148 3781 Aged :
Adult, hereinafter called “LESSEE’ (which expression shall unless the same
be repugnant to the context or meaning thereof mean and include the Lessee,

its executors, successors-in law, administrators and assigns) of the Other Part.

RECITALS:

1) WHEREAS the LESSOR are Jointly seized and possessed of or
otherwise well and sufficiently entitied to and absolute owner in possession and
enjoyment of property being Commercial Premises bearing Plot area
admeasuring about 32800.68 sq.ft. and total constructed area admeasuring about
18566 sq ft on Non Agriculture Land bearing Jamabandhi khasra No. 1107 (New
Khasra no. 1236) situated, lying and being at Village : Sanderya, Tehsil Ajmer,
in the Registration District of Ajmer and Sub District of Rajasthan, along with all
fumiture, fixtures, lighting, CI elements, workshop tools, equipment etc, which is
more particularly described in the Schedule hereunder written (hereinafter

referred to as the “Said Premises”).

2)  AND WHEREAS the LESSEE is desirous of taking the said premises,
on lease from the LESSOR, which the LESSOR has agreed to give in the
manner and on the terms, conditions, covenants and stipulations as stated
hereafter.

NOW THIS INDENTURE WITNESSETH AND IT IS HEREBY AGREED BY AND
BETWEEN THE PARTIES HERETO AS FOLLOWS:-

1 In this Agreement, the terms given below, wherever used, shall have
the meanings as ascribed hereunder:

“Lease” shall mean the demise of the Premises by the Lessor to the Lessee
as provided in Clause 2.

“Rent Commencement Date” shall mean the 31% March, 2022 or such other
date as may be mutually agreed by the Parties.

| @/Oo;\
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“Lease Period” shall mean the period of the Lease as mentioned in

£3::
Clause 2.

“|ease Rent” shall mean the rent payable by the Lessee to the Lessor for the

Demised Premises, as provided in Clause 3.

2. a)

b)

That in consideration of the monthly rent hereby reserved and of
the terms, conditions, covenants and stipulations contained
herein, the LESSOR doth hereby demise by way of lease
unto the LESSEE, the Demised Premises (hereinafter referred to
as the “Demised Premises”) and to hold the same for the terms of
six (06) Months (The said lease period is hereinafter referred to as
the “Lease Period”), and the Lease may be renewed with the
mutual understanding between both the parties, on mutually agreed

terms between both the Lessor and the Lessee.

The LESSOR confims having handed over the actual, physical,
vacant and peaceful possession of the Demised Premises to the
LESSEE on 31% March, 2022 i.e. “Lease Commencement Date”
and the LESSEE confirms having received the same, along-with
specifications mentioned hereunder, complete in all respects and in a

good and proper condition.

MONTHLY RENT:

The LESSEE shall pay with effect from the Rent Commencement Date, the
sum of Rs. 5,00,000/- (Five lacs only) as monthly rent (hereinafter
referred to as the “Lease Rent”). The said rent shall be paid to the

Lessor by the Lessee every month on or before the 10" day of the

English calendar month in Advance.

4.  OTHER CHARGES:

(a)In addition to the payment of Lease Rent referred to

hereinabove, the LESSEE shall bear and pay the following, from

// /g‘é%
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the Lease Commencerﬁent Date, in respect of the Demised

Premises:-
i) All costs, charges and expenses for electricity consumed
including meter rent, as per the bills that may be received

from the concerned authorities.

i) All costs, charges and expenses for telecommunication or other

utilies and services used, enjoyed or consumed.

i)  GST or any other levy in respect of the rent paid as well

as the Said Premises.

iv)  All the property taxes being levied on the said property
and on lease rentals by the Ahmedabad Municipal
Corporation (including but not limited to the Property Tax)
or any other authority constituted in that behalf as per
actual, and any increase - decrease thereto will

exclusively be borne by the Lessee.

V) All charges in respect of the Demised Premises for the
maintenance of the building charged or imposed by the
Society/Association or any other authority constituted in
that behalf (hereinafter referred to as the “Society”) to be

paid & borne by the Lessee as per actual.

THE LESSEE DOTH HEREBY COVENANT WITH THE LESSOR AS
FOLLOWS:-

a) The LESSEE shall pay the Lease Rent and all other amounts

agreed to be paid by it hereunder without any delay or default.

b) The LESSEE hereby is granted on condition that the leased
premises will be used for purpose for running/operating its

Builrg_elss-z only. All licenses, permissions, registration etc.

P20,
= \!u W -t .
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required for operating its Business shall be obtained by the
Lessee at his cost and expense. The lessee shall be responsible
and liable to observe and maintain such permissions as per the
relevant laws applicable and the LESSORS shall not be liable in

any manner to comply with such requirements whatsoever.

THE LESSOR DOTH HEREBY COVENANT WITH THE LESSEE AS
FOLLOWS:-

a) The LESSOR is the absolute and exclusive Legal and Lawful owner
and occupier of the Demised Premises and its title to the Demised
Premises is clear, absolute and marketable. The LESSOR have full

right and absolute authority to give the Demised Premises on lease to

the LESSEE.

b), The Parties to this Agreement represent and warrant that they
have the necessary power and authority to execute this
Agreement and to perform the transaction contemplated under this

Agreement.

c) The Demised Premises are suitable to be used by the LESSEE

for its business office purposes for which it is given on Lease.

d) The LESSEE shall at its cost and expenses have the right,
during the term of the Lease to carry out the interior works or
make additions, alterations, or attach fixtures / fittings, in the
Demised Premises provided that these shall not be inconsistent
with or in violation of the bye-laws of the Municipal Corporation,
Local Government of any other Statutory Body or Authority or the
rules and regulations of the Association, Building owners.

e) The LESSEE paying rent hereby reserved and observing and
performing the terms and conditions hereof, on the part of the
LESSEE to be observed and performed, shall and may peacefully
“hold and enjoy poss )sion of the Demised Premises during the

f Y
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f)

g)

h)

o . '
term or duration of the Lease, without disturbance or interruption

from the LESSOR or any person claiming under it.

The lease deed is subject to Sales MOU between the parties which

was executed on... As per the MOU the M/S Param automobiles
Pvt Itd. Wishes to purchase the said property subject to legal title
clearance. Once the Sale deed is executed as per MOU, the lease

deed will automatically be stand terminated

This proposed property is taken by Lessee from Lessor on lease to
operate business under their Registered firm Param Automobiles
Pvt. Ltd. Lessee have no rights to extend any other lease, sublet,
rent deed, partnership, Power of Attorney to any other parties /
Firm.

Lessee has no right to operate any ill legal business
activity/operations in the property premises. If anything identified in
future during this lease deed only Lessee is fully responsible for
that.

All Disputes are subject to Jurisdiction of Ajmer court / Tribunals
only Jurisdiction of all other courts / Tribunals is excluded.

DEPOSIT :- Nil

TERMINATION

a) Lock-in-Period:- It has been specifically agreed by the LESSEE that this

Agreement has a Lock-in-Period of six (6) months, from the Lease
Commencement Date.

b) The Lease is for a maximum period of sixth (06) months, And the lease

may be renewed for any further period, subject to fresh terms and

C uﬂ‘\.’"@i-w &‘ wﬂf
.rl_,-- C , \ /)Af?ﬂ
< YA A

condlllons mutually agreed up

j)n between the LESSOR and the LESS EE.
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term or duration of the Lease, without disturba

from the LESSOR or any person claiming under it.

nce or interruption

f) The lease deed is subject to Sales MOU between the parties which
was executed on... As per the MOU the M/S Param automobiles

Pyt Itd. Wishes to purchase the said property subject to legal title

clearance. Once the Sale deed is executed as per MOU, the lease

deed will automatically be stand terminated

This proposed property is taken by Lessee from Lessor on lease to
operate business under their Registered firm Param Automobiles
Pvt. Ltd. Lessee have no rights to extend any other lease, sublet,

rent deed, partnership, Power of Attorney to any other parties /

g)

Firm.

h) Lessee has no right to operate any il legal business
activity/operations in the property premises. If anything identified in
future during this lease deed only Lessee is fully responsible for
that.

i) All Disputes are subject to Jurisdiction of Ajmer court / Tribunals

only Jurisdiction of all other courts / Tribunals is excluded.

7. DEPOSIT :- Nil

.8 TERMINATION

a) Lock-in-Period:- It has been specifically agreed by the LESSEE that this

Agreement has a Lock-in-Period of six (6) months, from the Lease
Commencement Date.

b)  The Lease is for a maximum period of sixth (06) months, And the lease

may be renewed for any further period, subject to fresh terms and

conditions mutually agreed uppn between the LESSOR and the LESSEE
' | l,@» , o

o e



§ 73
9. This Lease Agreement shall be executed in duplicate and the Lessee

<hall retain the Duplicate and the Lessor shall retain the Original Lease
Agreement. Both counterparts shall constitute one and the same Lease

Agreement.

10. That the Lessee being the company has resolved to executed the said
lease deed and further has authorized the authorized signatory to sign

and to do each any thing required in the same concern by passing

resolution in the meeting of the Board of Directors.




: 8:
-+  THE SCHEDULE ABOVE REFERRED TO __:-

(Description of Demised Premises)

ALL THAT Commercial Property being Commercial Premises bearing Plot area
admeasuring about 32800.68 sq.ft. and total constructed area admeasuring about
18566 sq ft on Non Agriculture Land bearing Jamabandhi khasra No. 1107 (New
Khasra no. 1236) situated, lying and being at Village : Sanderya, Tehsil Ajmer,
in the Registration District of Ajmer and Sub District of Rajasthan, along with all
fumniture, fixtures, lighting, Cl elements, workshop tools, equipment etc, which is

more particularly described in the Schedule hereunder written

SIGNED SEALED AND DELIVERED
BY THE WITHINNAMED LESSOR:

For %.fu@i' e C
Mr. Vijaykumar Garg HUF, ) .a{qk —

BY THE WITHINNAMED LESSEE:

PARAM AUTOMOBI!:ES PRIVATE LIMITED,

through its Authorised Signatory :-
Mr. Sacchidanand Dube

L
&

oelbid
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Annexure -2

Government of Rajasthan
REGISTRATION & STAMPS DEPARTMENT, RAJASTHAN, AJMER
SUB-REGISTRAR : AJMER-]

Fee Receipt L
Appendix |-Form No. 9 (Rule 75 & 131)  PrintDate:  15-07-2022 12:55 PM

Fee Receipt No 1 202202001015211 Receipt Date : 110712022

Name : M/S PARAM Document S. Me. T 202201001014457
AUTOMOBILES
THROUGH MEHUL

CHANDRAKANT
SHAH,
Address T 1/2 CIVIL LINE AJMER ,AJMER
Document Type : Sale Deed
Face Value : ¥60000000 Evaluated Value 1 248040627
Ord-Registration Fee ¢ 600000 Fee for Memorandum Us_684 67 : Z
Csli ! g + 2300 Certified copying fees Us 57 3 20
Stamp (Memorandum) oy Reg (memorandum) L Z
Surcharge : 1080000 Stamp Duty g 7 3600000
Penalty 3 Fi Inspection fee : 0
Us 25 34 . 70 Commission 2 70
Cusiody .3 Others : z0
Cash Amount Received 3 20
Other than Cash : ¥ 5280300
Total Amount - ¥ 5280300

Mode of Payment (#Mode Number Amount #) -
# e-Cras Challan 64384798 # 235000 # eStamp IN-RJE5677843052441U 7 4680000 & -Cras Chajjan 64375723 ¥ 1950% %
L -

Gras Challan 84366341 Z 170300 e | 3
' o ’ . Ees
Signature of presenter or applicant far . Signank
copy or Search certificate and dat ceipt

Cashier SUB{REGISTRAR — —

1
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Certificats No.

Certificate Issued Date
Account Reference
Unigue Doc. Reference
Purchased by
Description of Document
Property Description
Consideration Price (Rs.)

First Party

Second Party

Stamp Duly Pzid By
Stamp Duty Payable (Rs.)

Surcharge for Infrastructure
Development (Rs.)

Surcharge for Propagation and
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SALE DEED

THIS DEED OF ABSOLUTE SALE EXECUTED AT AJMER ON THIS_! [ DAY
OT JULY, 2022.

Mr. Vijay Garg as individual and as Karta of “GARG VIJAY KUMAR HUF”, S/o
Mr. Ramlal Garg aged about 56 Year (PAN No. AAAHG4515L) Residing at: 1/2
3 .-,_Ramtaj, Nr. Honda work shop, civil line, Ajmer hereinafter called the “VENDOR”
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- _“EWthh expression shall unless the same be repugnant to the context or meaning thercof
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- .mean and include the Vendor, his heirs, executors, successors, administrators and
"% assigns) of the ONE PART.

IN FAVOUR OF

M/s PARAM AUTOMOBILES PRIVATE LIMITED (PAN No. AAFCP4072K),
CIN: U34300GI2010PTC060261 a company incorporated and registered under the
Companies Act, 1956, having its registered office at 1001/GIDC, Sector-28,
Gandhinagar -382028 Gujarat, through its authorized signatory Mr. Mehul Shah S/o
Chandrakant shah, hereinafter referred to as the "PURCHASER” (which expression
shall unless repugnant to the context or meaning thereof be ceemed to mean and include

its successors-in-ir:terest, executors, administrators und permitted assignees) of the

OTHER PART .

PARAM AUTOMOBILES, PRIVATE GARG VlJAY Ko

DIRECT OR!AUTHORlSED SIGNATORY
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WHEREAS
The Vendor is the absolute and legal owner of the immovable property bearing
(Khasra No. 1107 Old), (1)Khasra No, 1235/2231tNew) admeasuring about
0.0700 Hectare (700 Sqr Mir), (2)Khasra No. 1236 (New)admeasuring about
0.1150 Hectare (1150 Sqr Mtr), (3)Khasra No. 1237 (New)admeasuring about
0.1200 Hectare (1200 Sqr Mir).Aggregating total land admeasuring area about
0.3050 Heetare (3050 Square meters) of Khata No. 644 (new) ,180 (old).together
with construction area admeasuring about 2151.68 Square Meter situated, lying and
being at Village Sendariya Tehsil & District - Ajmer (hereinafter referred to as “the

said Property™ )

Originally, the Land bearing Khasra No. 1107 (old 865) wereowned and possessed by
(a) Malla(b) Deva alias Pema (c) Dhana and (d) Jafru. |

. The land owners i.e. (a) Malla(b) Deva alias Pema ( ¢) Dhana and (d) Jafruhad sold

and conveyed the aforementioned landin favour of(a)Shri Ashok Kumar Jain
(b)Subhash chand Jain(c¢) Lalit Kumar Jain Son of Mr. Dinanathji Jain (d)Mrs.
Kushalkata D/o Shri Dinanathji Jain and (e)lndra Devi D/o Mr. Gyan Chand
Jainvide a Registered sale deed dated 22-05-1982. The physical possession was

obtained by the purchaser and on the basis of sale deed of measles rectification

letter no. 7 dated 9-07-1984 and the order Mr. Tehsildar, Ajmer ofno.

LR/F9/92/7499 dated 15-10-1995 , the kahtedari was marked in the name of said
purchaser, which is working Jamabandi no. 2041. It is completely proved by the

mutation made in JamabandiNo. 2041 .

Thereafter.(a) Shri Ashok Kumar Jain (b) Subhash chand Jain(c) Lalit Kumar Jain
Son of Mr. Dinanathji Jain (d) Mrs. Kushalkata D/o Shri Dinanathji Jain and (e)
Indra Devi D/o Mr. Gyan Chand Jainsold and conveyed the said landin favour
ofMrs. Monika Jain W/o Mr. Deepak Jain vide a registered sale deed dated 6-10-
2006 /9-10-2006and had handed overphysical possession on the basis of
namantaran No. 314 dated 5-11-2007 on Khasra No. 1107. The rakba of 10 bigha
land has been recorded in the name of account holder i.e.Mrs. Monika Jain and the
same is reflected in working Jamabandi No. 2041, pursuant there to thesaid

landwasabsolute possessed by Mrs. Monika Jain.

GARG VIJAY KUMAR H.U.F.
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Endorsement of Execution
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1 Attt VIJAY GARG KARTA OF GARG VIJAY
KUMAR HUF, ga/girafer 5 RAM LAL, srasma
Business=Tfer 0-AGARWAL
House No.:1/2, Colony: CIVIL LINE, Area: NEAR OF
HONDA WORKSHOP, City: AJMER, Pin code: 305001,
District: AIMER, State: RAJASTHAN

2 fyftwedt/gdt M/S PARAM AUTOMOBILES THROUGH
MEHUL CHANDRAKANT SHAH, er/g=fi/afe «ft
CHANDRAKANT SHAH, sraaTa BusinessaTf 0-JAIN. o
House No.:1001-GIDC, Colony: ., Area; SECTOR-28, City: &
GANDHI NAGAR, Pin code: 382028, District: GANDHI
NAGAR, State: GUJARAT

..|Executant
* |Age : 56
~ {Signature :

Vgt

Claimant
+|Age : 49
Signature
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1 Name: At/frrdft/gaft ANIL ASNANI, Trg=firafr £ BHAG
CHAND ASNANIET%‘SINDHI
Age: 45
Add: House No.:1KH16, Colony: DHOLABHATA
COLONY, Area: NEAR BHARAT VATIKA, City: AJMER,
Pin code: 305001, District: AJMER, State: RAJASTHAN

2 Name: /mat/t RUDRAKSH GARG, Ta/=fi/ara aﬁ
VIJAY GARG =it AGARWAL
Age: 30
Add: House No.:1-2, Colony: CIVIL LINE, Area: OPP. SBI
TRANING CENTER, City: AJMER, Pin code: 305001,
District: AIMER, State: RAJASTHAN

|Signature

. |Signature

202201001014457 = 39

Sale Deed (Conveyance Deed)
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5. Thereafter, Mrs. Monika Jain had sold and conveyed .the said land in favour of Mr.

Jagdish Tak S/o Mr. Nathu Singh R/o Naya Ghar Gulab Bari, vide a Registered Sale
Deed dated 05-10-2007 , her purchased/ Khatedari and possessed of the entire 10
Bigha land of khasra No. 1107. The Possession has been granted, on the basis of
which the account number of Mr. Jagdish Tak, Entry to effect was made in
Namantran No. 315 dated 05-10-2007, also reflected in working Jamabandi Samwant
2041, pursuant to which Mr. Jagdish Tak became the absolute and legal owner of the
said property.

. Thereafter, Mr. Jagdish Tak sold and conveyed part land admeasuring about 11713

sq. mirs. from and out of land bearing Khasra No. 1107 admeasuring in aggregate to
23780 sq. mirs. i.e. equivalent to 10 Bigha Land in favour of Mr. Deepak Jain and
Mr. Mukul Jain S/o Mr. Subhash Chand Jain , by the way of two separate registered
Sale Deeds dated 13-02-2009 . On the basis of sale deéd mutation opened via order
No. 443 and 444 on dated 05-08-2009 in the favor of Mr. Deepak Jain and Mr. Mukul
Jain which is solely proved by the marking done in working Jamabandi Samwant
2041.

. Thereafter Mr. Deepak Jain and Mr. Mukul Jain had sold and conveyed part land
| admeasuring about 11713 sq. mtrs. from and out of land bearing Khasra No. 1107
_ admeasuring in aggregate o 23780 sq. mirs. i.e. equivalent to 10 Bigha Land in
. favour of Mr. Vijay Garg as individual and as Karta of “GARG VIJAY

KUMAR HUF” land area admeasuring about 1-17-13 Bigha by the way of
executing registered Sale Deed on dated 29-05-2012. It is mentioned in a Book No.
1, Volume No. 294, Page No. 08, Document No. 2012004101 and additional Book
No. 1, Volume No. 1173 Page No. 64 to 72 on dated 29-05-2012. and physical

possession has been given on same day.

. On the basis of sale deed mutation opened via order No. 564 dated 06-06-2012 in the

favor of recorded Khatedar. Which is solely proved by marking done in working
Jamabandi Samwant 2041. After that completion of current land amendment
procedure and government land maragement department rcgularizc and convert to
new khasra no. 1236, 1237, 1235/2231 form Old Khasra no. 1107 and entry reflected
in revenue record and also in jamabandi samvat 2065 to 2084, By mistake shown
previous land owners likc jafru, dhanna & others name in new khasra no. in revenue

=y haveyalready sold the said property to Shri Ashok Kumar Jain ,

¢ @H GCARG VIJAY KU Nlh.l@ .

record. But tl
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Subhash chand Jain, Lalit Kumar Jain Son of M}j Dgz}anafhji Jain, Mrs. Kushalkata
D/o Shri Dinanathji Jain and Indra Devi D/o Mr. Gyan Chand Jain,on dated
22.5.1982 and mutation entry done in revenue record. After that time to time sold
said property to others and did mutation entry in time to time. Therefore in view of
the above facts and the response of the advocate government the working Jamabﬁndi
Khasra No. 1107 Rakba 10-00-10 located in Village Sendariya, convert in to new
Khasra No. 1237 rakba 0.12 out of 0.60 Hectare, Khasra No. 1236 rakba 0.1150 out
of 0.67 Hectare and Khasra No. 1235/2231 rakba 0.07 out of 0.35 Hectare land
transfer in the name of Mr. Vijay Garg S/o Mr. Ram Lal Garg Karta Of Garg Vijay
Kumar HUF (Hindu Undivided Family) Caste Agarwal, R/o Civil Line Tehsil,
Ajmerand Correction Order also issued to Tehsildar Ajmer, Other name will remain
same in the account. A copy of order sent to Tehsildar Ajmer for compliance. The
Order was written by S.D.O. Ajmer on this 01-05-2014 date.

9. After order of SDM Ajmer all rectification mentioned in Jamebandi. Entry to that
effect was also recorded and rectified mutation in Revenue Record vide Sr. No. 31
on dated 18/06/2014. Pursuant to purchase of the said land, a building has been

constructed thereon. Further, the Vendor i.e. Mr. Vijay Garg as individual and

«= . Karta of “GARG VIJAY KUMAR HUF”, has become the owner of the said entire

property, and the vendor has good right to sell, convey and transfer the said entire

' property at his choice. (The expression "Vendor" and "Purchaser" wherever they

. occur in these presents, shall also mean and include their respective heirs, executors,

administrator, legal representatives and assigns). WHEREAS the vendor is the sole

and absolute owner of the property more fully set out in the Schedule hereunder:

10. The Vendor has agreed to sell and transfer THE SAID PROPERTY to the Purchaser
and the Purchaser has agreed to purchase and acquire from the Vendor the same at or
for the total sum or consideration of INR 6,00,00,000/- ( Rupees Six Crores Only)
The Purchaser has now requested the Vendor to execute a Deed of sale for THE SAID
PROPERTY in its favour. AND the Vendor has now agreed to execute a Deed of
Sale in favour of the Purchaser in respect of THE SAID PROPERTY, which is more
particularly described in the Schedule hereunder written for a sum or consideration of

INR 6,00,00,000/- ( Runces Six Crores Only) in the manner hereinafler apnearing:

WHEREAS the VENDOR herein has been in vxclusive possession and
Oberty nfore fully described in the Schedule hereunder

enjoyment of the

PARAM AUTOMOBILES RRIVATE NMINED GARG VIJAY KUMARH.U.F.
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along with construction thereon.

e

WHEREAS the VENDOR is the exclusive owner of the property more
particularly described in the schedule hereunder and has the absolute rights to

dispose of the same as in the manner he wishes;

NOW THIS INDENTURE WITNESSETH AND IT IS HEREBY AGREED BY
AND BETWEEN THE PARTIES AS FOLLOWS:

In pursuance of the aforesaid Agreement, and in full and final consideration of the
sum of INR 6,00,00,000/- (Rupees Six Crores Only) paid on or before the
execution of these presents by the Purchaser to the Vendor (the payment and receipt
whereof the Vendor doth hereby admits and acknowledges and of and from the same
and every part thereof doth forever acquit, release and discharge the Purchaser), the
Vendor doth hereby grant, sell, assign, release, convey and transfer unto the
Purchaser forever all THE SAID PROPERTY, together with all fittings, fixtures,
furniture, workshop equipment, electric supply, electric service, Water supply,
drainage and all other essential services and also with paths, passages, water sources,
sewers, ditches, drains, trees, plants, lights, liberties, easements, profits, privileges,

“advantages, rights. The Vendor has this day handed over to the Purchaser the vacant

_ & peaceful physical possession of THE SAID PROPERTY AND ALSO together

/ with all the deeds, documents, writings, vouchers and other rights, title relating to

l'\‘lh

WInD

SAID PROPERTY or any part thereof AND ALL the estate, right, title, interest, use,
inheritance, property, benefit, claim and demand whatsoever, both at law and equity
of the Vendor into or upon THE SAID PROPERTY or any part thereof TO HAVE
AND TO HOLD THE SAID PROPERTY hereditaments and premises or any part
thereof hereto granted, sold, conveyed, released and assured or intended so to be
with its and every of its rights, titles and appurtenances UNTO and to the use and
benefit of the Purchaser, for ever subject to the payment of rents, taxes, assessments,
rates, and duties in relation to the period from the date of the execution hereof and
which may hereafter be assessed or chargeable upon the same or which may from
the date of these presents become payable in respect thereof to the said Property or

to the State of Rajasthan, urban and other authority or any other local body or bodies.

AND the Vendor doth hereby for himself, his heirs, successors, administrators and

assigns covenant with the Purchaser tha (.‘:rr‘.'.f1thstandm0 any act, deed, matter, or thing

whatsoever by THEVENDOR g any of them or any person or persons lawfully or
PARAM AUTOMOBILES,PRIVA - GARG V}J'AY KUMAR H.U.F.
§ SR T Q (X
CTOR/AUTHO

ED SIGNATORY = KARTA



‘('?fw.q fE t aj'.,;‘.‘:-f

equitably claiming by from through under or in trust from them made, done,

committed, omitted or knowingly or willingly suffered to the contrary, the THE
VENDOR now has for himself, good right, full power and absolute authority to
grant, sell, convey, release and assure the said property hereby granted, released or
assured or intended so to be UNTO and to the use of the Purchaser in the manner
aforesaid. AND the Purchaser shall and may at all times hereafter peacefully and
quietly enter upon or occupy, possess and enjoy the said property hereditaments,
privileges and benefits of the said premises and receive the rents, issues, profits and
benefits thereof and of every part thereof to and for her own usc and benefit without
any suit, eviction, interruption, claim or demand whatsoever from or by the Vendor
or any person or persons lawfully or equitably claiming or to claim by from under
or in trust for them or any of them AND that free and clear and freely and clearly
and absolutely acquitted exonerated released and forever discharged, or otherwise
by the Vendor well and sufficiently saved, defended and kept harmless and
indemnified of and from and against all former and other estates, titles, charges,
encumbrances, whatsoever either already or hereafter made exccuted, occasioned or
suffered by the Vendor or by any other person or persons lawfully or equitably

claiming or to claim by from under or in trust for them and or any of them. AND

“. FURTHER that the Vendor and all persons having lawfully or cquitably claiming
\ any estate right title or interest at law or in equity whatsoever in the said property
)y he\rcditaments hereby granted conveyed transferred and assured or any part thereof

’. by from under or in trust for the Vendor, his heirs, successors and assigns or any of

‘them shall and will from time to time and at all times hereafter at the request and
cost of the Purchaser do and execute or cause to be done and executed all such further
and other acts, deeds, things, evidences, conveyance and assurances in law
whatsoever for the better and more perfectly and absolutely -assuring the said
property hereditaments and every part thereof UNTO and to the use of the Purchaser
in the manner aforesaid as shall or maybe reasonably required by the Purchaser, its
successors in titles or assignee or its counsel in law for assuring the said property
and every part thereof hereby granted conveyed transferred and assured unto and to the

use of the Purchaser in the manner aforesaid.

. The Vendor has a clear and marketable title to the said Property, free from any kind

of claims demands encumbrances of any nature whatsoever.

4. The Vendor has acquired the é'id Property in the manner set out in the Recitals of

o1 Vol sy g © Qe
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this Deed and the statements made in Recitals of this Deed are true, complete and

accurate in all respects.

5. The Vendor has good right, full power and absolute authority to transfer rights as

owner of the said Property to the Purchaser as contemplated herein.

6. The Vendor has conveyed the Said Property with all and every capacity he has or
said to have by law inclusive of his share, right, title and interest in the said

Property without retaining with him any share, right, title and interest therein.

7. The Vendor further assures and declares that the Vendor has unfettered right to sell
the said Property in favour of the Purchaser and the Vendor further confirms that
the legal heirs of the Vendor have no objection to the transfer of title of the said
Property to the Purchaser.

8. The Vendor assures and declares that no Income Tax proceedings or no GST
proceedings or recovery proceedings or income tax /GST notice are pending or
otherwise decided under any of the provisions of the Income Tax Act against the

Vendors including causing an impediment upon the transfer of the said Property.

9 The Vendor hereby indemnifies to the Purchaser that he has not created and charge,
_:ﬁ_'interest or encumbrances, in upon, to or on the Said Property of any nature
 whatsoever or any person whomsoever including by way of sale, mortgages, gift,
" exchange, lease and license basis, care-taker basis, easement rights, trust, benami,

partnership or otherwise.

10. The Vendor also indemnifies that whenever sign, affidavit, bond, declaration or
any other document is required regarding the said property, Vendor will fully co-
operate and get all things done positively in favour of the Purchaser regarding the

said property from time to time.

11. That the Vendor is aware that relying upon what has been stated hereinabove and
upon the Vendor having agreed and unde*taken to indemnify in the manner as stated
herein, the Purchaser have agreed to obtain conveyance of the said property in its

favour.

12; The Vendor is aware that the Purchaser have acquired / purchased the said property

/
relying upon the aforesai¢representations made by the Vendor and the Vendor

PARAM AUTOMOBILES PRIVATE LIMIFED GARG VIJAY KUMAR H.U.F.
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hereby indemnify, defend and shall keep indemnified, defende'& and harmless, the
purchaser from and against any and all claims, expenses, charges, demands, actions
& liabilities whatsoever arising due to any misrepresentation on the part of the
Vendor.

13. That the VENDOR do hereby covenants and assures that the PURCHASER is
entitled to have mutation of its name in all revenue records, local body and also
obtain patta in the name of the PURCHASER and undertakes to execute any deed

in this respect.

14. That the Vendor confirms and undertakes that all the original and papers have been
handed over to the purchaser and no other documents or papers remains in the
custody of the vendor nor they have given any of them to any other person to create

burden or anything else on the said property.

15. Upon execution of the said Deed of Conveyance the Purchaser has become the

absolute owner-occupier of the said Property.

16. It is agreed by and between the parties hereto that the Purchaser shall bear the entire
expenses of the Stamp duty, Registration fees, drafting charges, transfer fees and

“incidental expenses exclusively in respect of the aforesaid sale.

GARG VIJAY KUMAR H.U.T,
‘qw“‘a ‘.E_’“_a-—-— Q‘a-(e.(
b KARTA




RECEIPT
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Rs. 31,00,000.00

Rupees Thirty One Lacs only i paid by the
Purchaser to the Vendor by Payment Reference
No. CMS52448944298 dtd. 11/03/2022, drawn on
ICICI Bank.

Rs. 19,49,000.00

Rupees Nineteen lacs Forty Nine Thousand only
paid by the Purchaser to the Vendor by Payment
Reference No. CMS2448944302 dtd. 11/03/2022,
drawn on ICICI Bank.

Rs.49,50,000 .00

Rupees Forty Nine Lacs Fifty Thousand only paid
by the Purchaser to the Vendor by Payment
Reference No. CMS2452942951 dtd. 14/03/2022,
drawn on ICICI Bank.

Rs. 51,48,000 .00

Rupees Fifty One Lacs Forty Eight Thousand orly
paid by the Purchaser to the Vendor by Payment
Reference No. CMS2453922706 dtd. 14/03/2022,
drawn on ICICI Bank.

Rupees Twenty Four Lacs Seventy Five
Thousand only paid by the Purchaser to the
Vendor by  Payment Reference  No.
CMS2476515924 dtd. 28/03/2022, drawn on
ICICI Bank.

Rs. 24,75,000 .00

Rupees Twenty Four Lacs Seventy Five
Thousand only paid by the Purchaser to the
Vendor by  Payment Reference No.
CMS2479842166 dtd. 28/03/2022, drawn on
ICICI Bank.

Rs. 80,00,000 .00

Rupees Eighty Lacs only paid by the Purchaser to
the Vendor by Payment Reference No.
CMS2524211497 dtd. 18/04/2022, drawn on
ICICI Bank.

PARAM AUTOMOBILES PRI
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Rs. 19,00,000 .00

;f &.
Rupees Nineteen Lacs only pald by chaser

to the Vendor by Paymcnt Reference No.
CMS2524211500 dtd. 18/04/2022, drawn on
ICICI Bank.

Rs. 49,50,000 .00

Rupees Forty Nine Lacs Fifty thousand only paid
by the Purchaser to the Vendor by Payment
Reference No. CMS2524547119 dtd. 18/04/2022,

drawn on ICICI Bank.

Rs. 49,50,000 .00

Rupees Forty Nine Lacs Fifty Thousand only
paid by the Purchaser to the Vendor by Payment
Reference No. CMS2528392885 dtd. 19/04/2022,
drawn on ICICI Bank.

;.4

Rs.1,00,000 .00

,.,_,_-::._—a-“'—"““%....

Rupees One Lac only paid by the Purchaser to the
Vendor by Payment Reference No.
CMS2592409206 dtd. 20/05/2022, drawn on
ICICI Bank.

q

IRS 97 00,000 .00

Rupees Ninety Seven Lacs only paid by the
Purchaser to the Vendor by Payment Reference
No. CMS2592683191 dtd. 20/05/2022, drawn
on ICICI Bank.

Rs.97.03,000 .00

Rupees Ninety Seven lacs , Three Thousand only
paid by the Purchaser to the Vendor by Payment
Reference No. CMS2592683131 dtd. 20/05/2022,
drawn on ICICI Bank.

Rs.4,03,000.00

Rupees Four Lacs Three thousand only has been
Deducted by the Purchaser from the Sale
Consideration payable to the Vendor against TDS
payable by the Purchaser to the Income Tax
Department. And the said amount will be remitted

with the Income Tax Department.

Rs.1,97,000.00

Rupees One Lacs Ninety Seven thousand only has

been Deducted by the Purchaser from the Sale

PARAM AUTOMOBILES P

A\ M
DIRECTOR/AUTHE&D SIGNATORY

TE LIMITED /

P ""‘.‘T'—"
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GARG VIJAY KUMAR H.U.r
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KARTA
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Consideration payable to the Vendor against TDS
payable by the Purchaser to the Income Tax
Department. And the said amount will be remitted

with the Income Tax Department.

Rs. 6,00,00,000.00] Rupees Six Crore only.
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GARG VIJAY KUMAR R.U.F.
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All that Immovable property bearing (Khasra No HO’%‘%’T&) (1)Khasra No.
1235/2231(New) admeasuring about 0.0700 Iectare (700 Sqr Mir), (2)Khasra
No. 1236 (New) admeasuring about 0.1150 Hectare (1150 Sgr Mtr). (3)Khasra
No. 1237 (New) admeasuring about  0.1200 Hectare (1200 Sqr Mir),
Aggregating total land admeasuring area about 0.3050 Hectare (3050 Squarc
meters) of Khata No. 644 (new) ,180 (old), together with construction area

admeasuring about 2151.68 Square Meter, situated, lying and being at Village

‘é"?} !

Sendariya Tehsil & District — Ajmer, which is more particularly described herein

above.

The Said Property was constructed in R.C.C and Proflex Rooling shed.

Bounded by
On the East : Municipal Training Ground

On the West : Main Highway (Road )

On the North : Remaining Part of Part of Khasra No. 1107 Min
On the South : Nadi & Property of Part of Khasra No. 1107 Min & 1109,

yENDO
"GARG VIJAY KUMAR HUF
GARG VIJAY KUMAR H.U. F

AR ' u’( >\
“‘".'_E-‘:-.—",";E:_ \ i
] KARTA
KARTA
PURCHASER

PARAM AUTOMOBILES PRIVATE ITED

through its authorized sign?

For PARAM AUTOMOBILES PYT. LT

A
Mr. Mehul Chandrakant Shah
IN THE PRESENCE (

No. 1. No. 2.

rov Pl piwpe sl ra Oy U]

D}\%a\ﬂ\ 131\ QLCK (o _,é‘f‘é;l_J;
Q)mc"«i,

-.-lm\:"itnesswhereoﬁheVENl)ORandthehereto have hereunto set and éubscribcd their

: tcspe,ctwe hands and seals the day month and year above written.

b

KA~ @Ud%ﬁlk% Grostd
,va '\J!:}g- C’*@
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Sale Deed (Conveyance Deed)
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Sale Deed (Conveyance Deed)
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Annexure - 6

AJMER DEVELOPMENT AUTHORITY (ZONE SOUTH)
GOVERNMENT OF RAJASTHAN

Payment Acknowledgement Receipt

l Permission of use of Agricultural Land for Non-Agricultural Purposes and

1. The successful trans

account.

Service
Allotment (90-A)
Payment Mode Online
Payment Channel Rajasthan Payment Platform (RPP)
Transaction ID 138422390
LAmount 2,16,855.00 /-
LDate and Time 05/08/2025 04:10 PM ’
Status SUCCESS
Description 10% Premium Amount
) l Reference LU2012/ADA/2025-26/101702 J
NOTE:

action date will be treated as deposit date in Ajmer Development Authority

2. If the amount is debited from your bank account and receipt is not generated due to technical fault,

you are requested to wait for 24 Hrs for confirmatio
acknowledge of receipt will be made
account you may make payment again.
3. In case transaction failure you may contact to our
details mentioned on this porta

4. If payment is made thr
will be credited back to t

n of amount.After reconciliation of the account the
available on this portal.If the amount is reverted to your bank

payment gateway service provider on the contact
l. Please mention Challan Number to locate your transaction.

ough Credit/ Debit Card/ Netbanking/ Wallet, in case of any refund the amount
he Credit/ Debit Card/ Netbanking/ Wallet through which it was received. Ajmer

Development Authority will not entertain any Charge back what so ever.

S. Ajmer Development Authority will not be res

ponsible in case the amount is not credited/ deposited in

Ajmer Development Authority account due to transaction failure.
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UDH DEPARTMENT
fe e GOVERNMENT [o); RAJASTHAN

UDH Department

B Authorized Officer Details/ Sfergst Sifiemrdt 1 faawor

Application No/ 3fide d&m
- Application Date/ 3frde fify
. 'SSOID/ THTENSTEE)
, Development Authority/ &1 yrftresyor
, Zone/ o
Current Status/ g fRyfY

LU2012/ADA/2025-26/101702

05/08/2025 02:52 PM
PARAM.AJMER

AIMER DEVELOPMENT AUTHORITY

ZONE SOUTH

FORWARDED TO ZONAL DC/ UIT AO (05/08/2025 04:10 PM)

; :Nam_e!qm Fathers/ Husb | Relation/ W
. | andNames | 0 :
fﬂavuﬁ'l Co s

'PARAM A | CHANDRAK Isom
UTOMOBI | ANT SHAH |
. LES PRIVA | i
i TE UMITE | :
g D DIRECT

ORBYSH, |

- MEHUL SH !
AH

| State/ Iy
District/ foran
Tehsily dgdid

URBAN
.City/ Block/ 283/ &l
Ward No./ Gram Panchayat/ a1 11/ UTH darqd
Mobile Number/ HIEZd &
Email-ID/ $-Ad 3rEt

https #swes rajasthan.gov.infudhelu/FormView.aspx?ID=MTUxMDc 1

-~ B (8) Applied Land Details/ S1ifet ¥ 1 faar |

! Religion/ ¥ | Gender/ {1 | caste/onfa

GUJARAT
GANDHINAGAR

Urban/ Rural/ ¥1gdl/ arsdtor

GANDHINAGAR

8233009622

| SECTOR-28, G
. ANDHI NAGA
' R 382028 GUJ

* Full Addressy- | -

RAT

Photo/ Wil

Vi



5.

*L . 4 r o A L -
UDH Department

[s there any HT/LT line or transformer in the plot NO
boundary or within S0 mt. surrounding/ T WU F}
e sl 50 HIeR &1 Ul A ¢ v /ga A ada
iyl TR Rem g 2
HT Capacity/ TacT &ma N/A
Whether applied land is under acquisition under the NO
provisions of Land Acquisition Act, 1894 (Act No. 1 of
1894) 7/ &1 3mafea 4y yfty srarfy aififgm, 1894 |
(1894 1 9w T@m 1) t Juaf & sefq ;
araref g 2 i

;

I NO

Whether proceedings are pending under the Urban
Land (Ceiling and Regulation) Act, 1976 in respect of
the land applied ?/ 31 3Mafdd 4 & Gei & TR yfYy
(3fAsam A iR fRfaem) e, 1976 & el
rdartear dfed 82

Whether the land is declared surplus or for which
proceeding are pending under the Rajasthan
Imposition of Ceiling on Agricultural Holdings Act, 1973

or Under the repealed Chapter B of the Rajasthan
Tenancy Act, 1955/ 1 srafea ’iﬁ:{ Sy Gt a1 1%
2 71 forr e Torey FfY il W ifesam dim
SifRIgu $faf3mm, 1973 a1 TSR YR
fafan;1955 & A sy wq @ & el Srfarfear

NIEGER

NO

R vcan

7.

8.

10.

1.

12.

13

14

Whether the land belongs to deity, Devasthan
Department any public trust or any religious or

| charitable institution or a wakf 2/ &I 3rafed 4fA gad,
| 2wy v, B die e, a1 i aififes a1 g den
71 ol 9o @ Waia 87

NO

Is the applied Land is within 50 mt. of Railway

boundaq/ﬂﬁf&ﬁﬁ@ﬁm?ﬁSOWﬁ
oRfT A fRa g2

NO

If applied Land is near NH/SH/PWD Road/ Revenue
Road , provide the name , category and width of the

Road (in mt.)/ afe Smafed @nﬂq?ﬁﬂﬂf[ﬂﬁ
) Sy @), gSay Ao TR F U @ o Hafdd

NEL 7]
¥ &1 A, ot ud dter (e )

Whether Court Cases are pending in respect of the

applied land 7/ @1 31afed HfA & Ydy H fall =grgrerg

A 313 gawv difad g 2 }

Width of the avaliable approach road to applied land as |

NH-08 AJMER JAIPUR

NO

60

per site (in meters)/ 3fmafed Hﬁ“‘i 3@ faemm QEEI anf @t
g (e B)

road are network plan to be surrendered free of cost (in

Sq.mtrs.)/ AT /AgeR/siey 38 Acads @i A ywafdd
sl & 31efi o1 arefl +4ff1 &1 &7 9 7o wAffg

faan i1 @ @rfifter ) :
Net area of the Scheme/Layout Plan/ Single Plot (In Sq
Meters)/ TISTA1/cl- $13€ @ITH/UhHdl Tg o1 EAWd (@ H.

A)

Land use of applied Land as per master plan/ AIEY

@A & AR Mafd yfH @1 f-3gan

Width of annrnach road width as ner Master /Sertoral/

- i i
Area of the Land falling under master plan/ sector plan/ |
I

"lips flswes.rajasthan. gov.iniudhclu/FormView.aspx2ID=MTUxMDc1

3050

0

4/6

AT 2L



45125, 410 PM
: UDH Department

: Attachment Name Ty (SaWHITOra) @oramy /110

o it oy

6. Applied land location of Google Earth / GPS Co-ordinates 05/08/2025 03:54:26 PM -&
of the applied Site (kml / kmz file) / HAf2d yfiy ®) 1prat e
AR UR Sifthd w5/l B war SR (Only kml/ kmz

file)
E Identity proof of the khatedar/applicant/ ®TAGR / A 05/08/2025 03:54:26 PM i
. @I qgaH @1 Hgd (PAN Card/ Aadhaar Card/ Driving -
i License)
B " 1' - - - v — s . at —ra —n . - .
8. Agreement copy of all the joint Members(if any)/ TH! 05/08/2025 03:54:26 PM .
| wew it ady uf @R B 8)
9. Court Case Copy(if any)/ B¢ H¥ &1l @ H4 &) | 05/08/2025 03:54:26 PM B
10. | Current Jamabandi which is not more than 7 days old from 05/08/2025 03:54:26 PM E
the date of application/ A THIEE! &l 3ae fafd 4 i
{ Sfrram 7 faw § warer @R 9 8 .' I
| a1 Marking in drawing file in Map and Revenue Map/ §T%"1 ?' 05/08/2025 03:54:26 PM ; .B
| | wrE A AT 9 @A Aw A AfbT : 1 | -
" Premium Amount Payable / Hifrad 27 AR (2) (10%) 216855/
| Status/ R SUCCESS :
| Receipt No./ Tig d&AT 138422390
! Transaction Date/ ¥-3 @1 dRIE 05/08/2025 04:10 PM |
' Bank Name/ 3& 11 ICICI pg powered by Billdesk
View /Download Receipt/ THIE 38/ SI3IS View /Download .

ST TR

LY

Application Progress /

“ | . Status Changed By/ fRI -

PARAM AJMER

! 1 | INITIATED AND PREMIUM 05/08/2025 02:52:51 PM

Z . | AMOUNT PENDING (APPLICANT)

: 2 | FORWARDEDTOZONAL  05/08/2025 04:10:18 PM PARAM AJMER
DC/ UIT AO (APPLICANT)

ithdraw

hitps Miswes.rajasthan gov.infudhclu/F ormView aspa 21D=MTUxMDC) 616




24
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-7
File No.: (://2025/..) -25798-7839436 - (: //2026/ Annexure

PRAVEEN KUMAR ||
Deputy Commissioner, ADA
19 Aug 2025 14:23:29

[ File Disposed by ANKIT GOYAL on 19 Aug 2025 14:53:54 ]

ANKIT GOYAL

ATP, ADA
19 Aug 2025 14:53:54

TR H oI R B A R - e Saeie @ IFER 30 HleR gaRIqUT 92} (Plantation Belt) %
9 ufees FRferdt (Public Utili

ty) & SRR } | geie ot a1 e & e Avew 3 wua & R o <2
R S 3 O RIS TRRR Y

FIRTR i1 31 DCR & TUMIZER e mRif & o & PUC-5/C . aeir # sierfer nfcfafdy gen eirew/afi
Joex I R |

i & % w2020 aaﬁqﬂm%mamﬁﬁjésaw“mmmmmm
%ﬁmmmsomﬁ%mmmsommmm,mw qifep ¥ STt fobar =

m@rﬁﬁsﬂﬁaﬁéﬁmﬁemmmaﬂémﬁnﬁmﬂﬁml" g e BICHS @ T
mmaw*mﬂmwﬁ%mmamaomgmq@aﬂwqﬁaz@aq&‘mﬁh%gmuﬁﬁ
feran 1 &1 & S ot TR gfte A Sfm o A A R | R weR dRE |

ANKIT GOYAL
ATP, Accounts
19 Aug 2025 21:22:12

[ File Disposed by PRAVEEN KUMAR Il on 19 Aug 2025 21:49:02 |

PRAVEEN KUMAR ||
Deputy Commissioner, ADA

Downloaded by: PRAVEEN KUMAR Il (RJAJ200601005053)
20-Aug-2025 10:04:13
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| Date | Day

Holiday d_Water_ted_Waterhange 6.5 -lange < 25(|1{ange < 70| Alum_kg | Lime_kg laus Sulpha1}electrolyt4 Remarks

1/4/2025 Tuesday Plant Off
2/4/2025 Wednesday
3/4/2025 Thursday
4/4/2025 Friday
5/4/2025 Saturday
6/4/2025 Sunday
7/4/2025 Monday
8/4/2025 Tuesday
9/4/2025 Wednesday
10/4/2025 Thursday
11/4/2025 Friday
12/4/2025 Saturday
13/4/2025 Sunday
14/4/2025 Monday
15/4/2025 Tuesday
16/4/2025 Wednesday
17/4/2025 Thursday
18/4/2025 Friday
19/4/2025 Saturday
20/4/2025 Sunday
21/4/2025 Monday
22/4/2025 Tuesday
23/4/2025 Wednesday
24/4/2025 Thursday
25/4/2025 Friday
26/4/2025 Saturday
27/4/2025 Sunday
28/4/2025 Monday
29/4/2025 Tuesday Plant Off
30/4/2025 Wednesday
1/5/2025 Thursday
2/5/2025 Friday
3/5/2025 Saturday
4/5/2025 Sunday
5/5/2025 Monday

Sunday He

Sunday He

Sunday He

Sunday He

Sunday He

0
4.68
4.67
4.08
4.19

0
4.62
4.19
4.72
4.66
4.24
4.15

0
4.63
4.59
4.76
4.42

4.6
4.11

0
4.92
4.66
431
4.21

4.3
4.73

0
4.67

0
4.62

4.1
4.05
4.06

0

4.97

0-
4.46 6.5-8.0
4.52 6.5-8.0
3.96 6.5-8.0
4.07 6.5-8.0
0 -
4565-8.0
3.936.5-8.0
4.46 6.5-8.0
4.46 6.5-8.0
4.06 6.5-8.0
4.03 6.5-8.0
0 -
444 6.5-8.0
444 6.5-8.0
4.58 6.5-8.0
4.13 6.5-8.0
4.496.5-8.0
3.96 6.5-8.0
0 -
4.63 6.5-8.0
4.36 6.5-8.0
4.07 6.5-8.0
4.016.5-8.0
4.09 6.5-8.0
444 6.5-8.0
0 -
456.5-8.0
0-
4.47 6.5-8.0
396.5-8.0
3.86 6.5-8.0
3.76 6.5-8.0
0 -
475 6.5-8.0

<250
<250
<250
<250
<250
<250
<250
<250
<250
<250
<250
<250
<250
<250
<250
<250
<250
<250
<250
<250
<250
<250

<250
<250
<250
<250
<250

<250

<70
<70
<70
<70
<70
<70
<70
<70
<70
<70
<70
<70
<70
<70
<70
<70
<70
<70
<70
<70
<70
<70

0
2.21
3.4
4.65
1.5
0
1.44
1.05
3.47
2.07
3.02
4.84
0
1.21
4.71
4.12
3.88
2.76
2

0
2.26
2.55
2.86
4.39
3.77
4.86

2.78

3.92

4.91

2.73

4.73

2.32

0
1.86
4.98
4.62
1.22

0
2.48

2.4
2.39
4.44
1.87
3.19

0
2.53
1.47
1.84
3.08
4.49
2.83

0
291
1.54
4.53
1.56
2.31

15

0
3.65

0
1.87
3.49

2.8
4.71

0
1.39

0
1.93
2.03
1.22

4.2

0
1.58
2.66

3.4
3.89
2.92
3.59

0
4.41
1.98
4.57

1.2
4.98
1.47

0
3.02
3.42
1.83
4.04
3.94
1.27

0
4.62

0
4.77
3.84
3.93
3.28

0
1.98

0 Holiday
2.09 Normal operation
1.28 Slight foaming observed
4.66 Normal operation
2.19 Sludge removed
0 Holiday
3.25 High oil & grease, adjusted dosing
3.64 Flow variation observed
4.89 High oil & grease, adjusted dosing
4.31 Plant running smoothly
3.17 Backwash done today
1.95 Normal operation
0 Holiday
2.53 Plant running smoothly
2.73 Sludge removed
3.99 Normal operation
4.91 High oil & grease, adjusted dosing
2.94 Flow variation observed
2.28 Slight foaming observed
0 Holiday
2.28 Normal operation
2.53 Backwash done today
1.69 Slight foaming observed
1.56 Plant running smoothly
1.88 Flow variation observed
4.83 High oil & grease, adjusted dosing
0 Holiday
4.31 High oil & grease, adjusted dosing
0 Holiday
1.49 Backwash done today
3.21 Sludge removed
2.27 Plant running smoothly
4.48 Slight foaming observed
0 Holiday
2.01 Plant running smoothly



6/5/2025 Tuesday
7/5/2025 Wednesday
8/5/2025 Thursday
9/5/2025 Friday
10/5/2025 Saturday
11/5/2025 Sunday
12/5/2025 Monday
13/5/2025 Tuesday
14/5/2025 Wednesday
15/5/2025 Thursday
16/5/2025 Friday
17/5/2025 Saturday
18/5/2025 Sunday
19/5/2025 Monday
20/5/2025 Tuesday
21/5/2025 Wednesday
22/5/2025 Thursday

23/5/2025 Friday

24/5/2025 Saturday Plant Off
25/5/2025Sunday  Sunday Hc
26/5/2025 Monday

27/5/2025 Tuesday

28/5/2025 Wednesday
29/5/2025 Thursday
30/5/2025 Friday
31/5/2025 Saturday
1/6/2025 Sunday
2/6/2025 Monday
3/6/2025 Tuesday
4/6/2025 Wednesday
5/6/2025 Thursday
6/6/2025 Friday
7/6/2025 Saturday
8/6/2025 Sunday
9/6/2025 Monday
10/6/2025 Tuesday

Sunday Hc

Sunday Hc

Sunday Hc

Sunday Hc

4.76
4.55
4.18
4.38
4.37

4.81
4.05
4.04
4.38
4.58
4.36

4.69

4.8
4.78
4.09
4.62

4.67
4.22
4.58
4.51
4.55
4.29

4.76
4.52
4.48
4.41
4.06
4.16

4.83
4.32

4.63 6.5-8.0
4.36 6.5-8.0
3.936.5-80
4.136.5-8.0
4.11 6.5-8.0
0-
4.52 6.5-8.0
3.856.5-8.0
3.89 6.5-8.0
4.16.5-8.0
4.28 6.5-8.0
4.17 6.5-8.0
0-
4.59 6.5-8.0
4.57 6.5-8.0
4.53 6.5-8.0
3.916.5-8.0
433 6.5-8.0
0-
0-
4.37 6.5-8.0
3.956.5-8.0
432 6.5-8.0
4.39 6.5-8.0
4.316.5-8.0
4.02 6.5-8.0
0-
4.52 6.5-8.0
4.28 6.5-8.0
4.38 6.5-8.0
4.2 6.5-8.0
3.86.5-8.0
3.886.5-8.0
0-
4.7 6.5-8.0
4.09 6.5-8.0

<250
<250
<250
<250
<250

<250
<250
<250
<250
<250
<250

<250
<250
<250
<250
<250

<250
<250
<250
<250
<250
<250

<250
<250
<250
<250
<250
<250

<250
<250

<70
<70
<70
<70
<70

<70
<70
<70
<70
<70
<70

<70
<70
<70
<70
<70

<70
<70
<70
<70
<70
<70

<70
<70
<70
<70
<70
<70

<70
<70

4.96
2.43
1.02
3.63
3.64

1.61
1.42
3.01
3.52
1.79
4.92

2.03
1.69
4.52
3.62
1.99

2.63
3.52
1.78
4.3
4.2
3.79

4.06
1.29
3.47
4.84
2.72
2.54

3.51
1.83

231
4.87
1.36
211
1.56

1.11
2.77
4.07

4.8
2.65
4.22

1.72
4.26
2.97
1.28
2.77

3.44
2.93
2.69
4.58
2.76
4.86

3.7
1.3
2.59
3.25
2.26
4.22

1.68
4.09

1.66
3.38
1.93
2.45

3.6

2.82
1.22
3.63
4.52
4.55

1.9

2.12
3.85
2.09
1.83
2.96

1.08
2.12
4.23

4.8
2.34
1.34

3.14
4.72
1.89
2.6
3.19
2.9

2.64
4.3

2.34 Flow variation observed
1.88 Flow variation observed
2.59 Backwash done today
2.52 Plant running smoothly
3.21 High oil & grease, adjusted dosing
0 Holiday
4.04 Flow variation observed
2.44 Slight foaming observed
1.12 Backwash done today
1.23 Flow variation observed
2.7 High oil & grease, adjusted dosing
3.62 Slight foaming observed
0 Holiday
1.95 Sludge removed
2.26 Sludge removed
1.76 High oil & grease, adjusted dosing
4.15 Flow variation observed
1.11 Backwash done today
0 Holiday
0 Holiday
3.03 Slight foaming observed
4.9 Backwash done today
2.8 High oil & grease, adjusted dosing
1.26 Normal operation
3.04 Backwash done today
2.4 Sludge removed
0 Holiday
1.37 High oil & grease, adjusted dosing
1.13 Sludge removed
2.41 Sludge removed
2.53 Slight foaming observed
4.32 Plant running smoothly
4.25 Normal operation
0 Holiday
3.83 Slight foaming observed
2.49 Slight foaming observed



11/6/2025 Wednesday
12/6/2025 Thursday
13/6/2025 Friday
14/6/2025 Saturday
15/6/2025 Sunday
16/6/2025 Monday
17/6/2025 Tuesday
18/6/2025 Wednesday
19/6/2025 Thursday

20/6/2025 Friday

21/6/2025 Saturday Plant Off
22/6/2025Sunday  Sunday Hc
23/6/2025 Monday

24/6/2025 Tuesday

25/6/2025 Wednesday
26/6/2025 Thursday
27/6/2025 Friday
28/6/2025 Saturday
29/6/2025 Sunday
30/6/2025 Monday
1/7/2025 Tuesday
2/7/2025 Wednesday
3/7/2025 Thursday
4/7/2025 Friday
5/7/2025 Saturday
6/7/2025 Sunday
7/7/2025 Monday
8/7/2025 Tuesday
9/7/2025 Wednesday
10/7/2025 Thursday
11/7/2025 Friday
12/7/2025 Saturday
13/7/2025 Sunday
14/7/2025 Monday
15/7/2025 Tuesday
16/7/2025 Wednesday

Sunday Hc

Sunday Hc

Sunday Hc

Sunday Hc

4.14
4.08
4.69
4.65

4.8
4.48
4.52
4.23
4.09

4.61
4.12
4.29
4.16

4.41

4.9
4.55
4.15
4.41
4.79
4.24

4.82
4.69
4.78

4.2
4.75
4.17

4.92
4.61
4.52

4.03 6.5-8.0
3.826.5-8.0
4.55 6.5-8.0
4.49 6.5-8.0
0-
4.63 6.5-8.0
4.356.5-8.0
4.23 6.5-8.0
3.98 6.5-8.0
3.98 6.5-8.0
0-
0-
434 6.5-8.0
3.86 6.5-8.0
4.18 6.5-8.0
3.936.5-8.0
3.84 6.5-8.0
4.19 6.5-8.0
0-
4.71 6.5-8.0
439 6.5-8.0
4.01 6.5-8.0
4.18 6.5-8.0
4.67 6.5-8.0
46.5-8.0
0-
4.68 6.5-8.0
4.46.5-8.0
4.57 6.5-8.0
3.97 6.5-8.0
4.56.5-8.0
4.04 6.5-8.0
0-
4.68 6.5-8.0
4.41 6.5-8.0
4.46.5-8.0

<250
<250
<250
<250

<250
<250
<250
<250
<250

<250
<250
<250
<250
<250
<250

<250
<250
<250
<250
<250
<250

<250
<250
<250
<250
<250
<250

<250
<250
<250

<70
<70
<70
<70

<70
<70
<70
<70
<70

<70
<70
<70
<70
<70
<70

<70
<70
<70
<70
<70
<70

<70
<70
<70
<70
<70
<70

<70
<70
<70

1.57

4.9
3.77
1.26

2.97
3.68
1.71
331
4.93

25
1.42
4.85
1.33
4.79
1.49

3.27
1.25
1.42
3.68
4.19
4.77

1.2
3.95
3.41
1.64
4.29
4.12

3.8
3.57
4.98

1.82
2.08
3.49
2.68

2.76
4.55
1.59
2.89
2.82

2.55
2.73
4.22
1.35

35
243

4.29
4.39
3.18
3.12
3.67
4.33

3.45
491
241

4.6
3.06
2.37

2.26
1.45
4.2

2.15
2.08
3.11
3.17

2.53
2.86
1.53
1.77
4.86

1.36
4.73
4.62
3.51
1.15
2.96

3.01
1.41
4.47
3.41
4.18
1.71

2.04

3.9
4.82
3.44
4.16
4.41

2.8
2.37
3.39

3.08 Normal operation
4.47 High oil & grease, adjusted dosing
1.9 Slight foaming observed
2.66 Plant running smoothly
0 Holiday
2.9 Slight foaming observed
4.64 Plant running smoothly
2.12 Slight foaming observed
2.86 Flow variation observed
4.11 Slight foaming observed
0 Holiday
0 Holiday
4.69 Flow variation observed
4.79 Normal operation
1.62 Flow variation observed
3.69 Normal operation
1.84 High oil & grease, adjusted dosing
1.03 Sludge removed
0 Holiday
2.42 Flow variation observed
2.06 Backwash done today
2.92 Sludge removed
1.79 Plant running smoothly
4.25 Backwash done today
1.49 Backwash done today
0 Holiday
4.87 Flow variation observed
3.83 Plant running smoothly
1.65 Flow variation observed
2.35 Sludge removed
3.65 Backwash done today
3.16 Plant running smoothly
0 Holiday
3.3 Normal operation
3.92 Flow variation observed
2.84 Flow variation observed



17/7/2025 Thursday
18/7/2025 Friday
19/7/2025 Saturday
20/7/2025 Sunday
21/7/2025 Monday
22/7/2025 Tuesday
23/7/2025 Wednesday
24/7/2025 Thursday
25/7/2025 Friday
26/7/2025 Saturday
27/7/2025 Sunday
28/7/2025 Monday
29/7/2025 Tuesday
30/7/2025 Wednesday
31/7/2025 Thursday
1/8/2025 Friday
2/8/2025 Saturday
3/8/2025 Sunday
4/8/2025 Monday
5/8/2025 Tuesday
6/8/2025 Wednesday
7/8/2025 Thursday
8/8/2025 Friday
9/8/2025 Saturday
10/8/2025 Sunday

Sunday Hc

Sunday Hc

Sunday Hc

Sunday Hc

4.74
4.28
4.12

4.63
4.24
4.74
4.35

4.7
4.06

4.8
4.03
4.01
4.34
4.44
4.05

4.82
4.1
4.04
4.13
4.66
4.13
0

4.55 6.5-8.0
4.05 6.5-8.0
3.87 6.5-8.0
0-
4.47 6.5-8.0
3.976.5-8.0
4.45 6.5-8.0
4.136.5-8.0
4.56 6.5-8.0
3.936.5-8.0
0-
4.61 6.5-8.0
3.9165-80
3.84 6.5-8.0
4.16 6.5-8.0
436.5-8.0
3.756.5-8.0
0-
4.65 6.5-8.0
3.96.5-8.0
3.86 6.5-8.0
3.96.5-8.0
4.43 6.5-8.0
3.836.5-8.0
0-

< 250
<250
<250

<250
<250
<250
<250
<250
<250

<250
<250
<250
<250
<250
<250

<250
<250
<250
<250
<250
<250

<70
<70
<70

<70
<70
<70
<70
<70
<70

<70
<70
<70
<70
<70
<70

<70
<70
<70
<70
<70
<70

4.89
3.88
2.98

4.96

1.8
4.45
3.07
3.01
2.26

4.41
3.18
3.35
2.44
1.81
4.33

1.57
1.26
2.88
4.17
2.05
3.59

0

1.8
4.03
4.7

1.35
2.48
2.08
3.06
2.65
2.07

3.73
2.22
3.99
3.15
4.02

3.7

1.74
2.99
1.13
3.64
3.33
1.71

0

1.89
3.41
2.13

291
3.01
1.28
1.44
1.07
4.33

2.69
2.41
4.08
211
1.44
3.11

1.18
1.62
3.03
4.41
33
1.59
0

3.23 Flow variation observed
4.1 Normal operation
1.49 High oil & grease, adjusted dosing
0 Holiday
1.61 Sludge removed
1.15 Flow variation observed
4.69 Backwash done today
1.24 Slight foaming observed
4.83 High oil & grease, adjusted dosing
4.13 Slight foaming observed
0 Holiday
2.5 Backwash done today
1.71 Flow variation observed
1.61 Backwash done today
2.99 High oil & grease, adjusted dosing
2.72 Normal operation
2.18 Slight foaming observed
0 Holiday
3.55 Slight foaming observed
2.07 Backwash done today
1.1 Normal operation
2.65 Sludge removed
4.67 Plant running smoothly
1.82 Plant running smoothly
0 Holiday
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CINNo. 1 L26943R9TOPLCOGIH]
ToN Frae £ 1406 188 oot {8004

oll Free ¢
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=Ma 7 shre ;|

Websits : www.ahreecementcom

sli SHREE CEMENT LTD.

AnIS0 '9001,.14001, 30001.4 O3 18001 Cortiffed Compiny
! . Regd:Office:
BANGUR NAGAR, POST BOX Nd.‘gs, BEAWAR 305901, HRAJASTHAM, INDIA
To, Date:24- July-25

M/S. PARAM AUTOMOBILES PVT. LTD,,
NH-8 JAIPUR HIGHWAY BYPASS SANDERYA, AJMER RAJASTHAN.

Subject - Letter of Intent (LOI) for utilization of hazardous waste generated at PARAM
AUTOMOBILES PVT. LTD., Ajmer.

Dear Sir,

This has been with reference to our discussion regarding the disposal of hazardous waste
generated at M/s NH-8 JAIPUR HIGHWAY BYPASS SANDERYA AJMER RAJ. through
Co-processing at M/s. Shree Cement Ltd. This is to certify that Shree Cement Ltd., through
its integrated cement plant, is willing to provide authorization for co-processing of
hazardous waste proposed to be generated at your unit, as approved by the (RSPCB). We
further wish to inform you that the following waste streams, subject to their quality being in
accordance with our co-processing authorization, may be considered for trial disposal
through co-processing in our cement kilns at Shree Cement Ltd., located at Plant Location
— Ras Jaitaran Pali,

| SN | Waste Name Category
] Chemical Sludge from ETP 35.3
2 Used/Spent Oil 5.1
3 Contaminated cotton rags and other cleaning material 332

This LOL is being issued for the sole purpose of applying for required permission from
RSPCB. During Trial loads we will follow all rules and regulations as per hazardous and
other waste (Management and transboundary movement) rules 2016 and CPCB guidelines for
co-processing in cement kiln

Thanking you

For M/s. Shree Cement Ltd

Authorized Signatory

JAIPUR OFFICE : 8B-187, Bapu Nagar, Opp. Rajasthan Univarsity, JLN Marg, Jaipur 302015
Phone : 0141 4241200, 4241204, Fax : 0141 4241219
NEW DELH! OFFICE : 122-423, Hans Bhawan, 1, Bahadurshah Zatar Marg, New Delhi 110002
Phone : 011 23370828, 23379218, 23370776, Fax : 011 23370499
CORP. OFFICE : 21, Strand Road, Kolkata 700001 Phone : 033 223096014 Fax : 033 22434226
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AGREEMENT FOR PURCHASE OF USED _OIL]BU,R.NT OIL

M/S OMG Lubricants ,Plot No.-3A Khoda Mata Industrial Area ,Udaipur Kalan , Silora
,Kishangarh 305802(Raj).

: 1) That I'Am Responsible For Hazardous Waste Storage/Disposal Of The Unit Named As M/S
OMG Lubricants ,Plot No.-3A Khoda Mata Industrial Area , Udaipur Kalan , Silora,
Kishangarh 305802 (Raj).

{ 2) Thatl Am Having Authorization No :- RPCB/HWM/2024-2025/Kishangarh/HSW/20 Under
Hazardous And Other Waste (Management And Transboundary Movement) Rules 2016.

i

!

P 3) That! Am Having Business Tie Up With M/S Param Automobiles Pvt. Ltd., District — Ajmer
’I

}I’

[}

]

£

305002 (Raj.) Workshop To Garry The Used Qil ,Spent Oil And Sludge Oil For Further Reuse.
4) That | Will Purchase The Used Oil ,Spent Oil And Sludge Oil For My Use From M/S Param
£ Automobiles Pvt. Ltd. NH-8 Jaipur Highway Bypass Sanderya Ajmer District — Ajmer
305002 Rajasthan Workshop.
5) That| Am Aware About The Requirement Regarding Authorization Under Hazardous and
; Other Waste (Management and Transboundary Movement) Rules 2016.
6) That | Will Follow All The Rules Applying Under Hazardous And Other Waste (Management
and Transhoundary Movement) Rules 2016.

=. ‘m Lubricants :
R,

'Y




"'.J,-" -a S - a . -

7) That All The Adequale Measures To Storage/ Disposal Of Hazardous Waste From The
Varlous Process And Aclivilies Shall Be Taken To Meet The Prescribed Standards As Per
Hazardous And Other Waste (Management and Transboundary Movement) rule 2016,

8) We WS OMG Lubricants Will Purchased Used Oil ,Spent Oil And Sludge Oil From
18/07/2025 To 17/07/2030

9) Party That Is M/S Param Automobiles Pvt. Ltd. NH-8 Jalpur Highway Bypass Sanderya
Ajmer District - Ajmer 305002 Is Bound lo sale Its Used Oil ,Spent Oil And Sludge Oil To
OMG Lubricants Till The Valid Period From 18/07/2025 To 17/07/2030

o oMe

LUBRICANTS

- S———

il i 5 ey
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Government of < :
REGiSTRATlON & STAMPS DEPARTMENT, RAJASTHAN, AJMMER ___—
elsm:m-n

SUB-RE
Fee Receipt

A.ppewixl-FomNo.sw?s&mn Print Da3te - 25002025 3T Pl
Fee Receipt No . 202502002004280 Recsipt Date . 263eeS
Name . MEHUL Docament S. No- | . oSTwEaesTS3
Address .
Document Type [

T 8142150

Face Value |

Qrd-Regstration Fee [

csl o
Stamp (Memmn) L
Penalty | o
Us 25 34 L £+
Custody

Sitelnspection Fees 0
Mode of Payment (#Mode Number Amount #) | —
4 e-Gras Challan 1029085183 20744 i, = g2 % ) ‘F}
. '_‘.". o = __-_/_; = e’_":-'f
Signature of presenter or applicant for “Signgure of recpents /4
copy or Search certificate = et "4
p oy
:-,,“ b = Vi

fp A v Hd? bt |
N 4 B 1 provs
f ewlr Dggrtemul
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Presentation Endorsement Print Date: 3/26/2025 4:13:11 PM
== =i 26 W= 03 & 2025 #1 03:23 PM &5

ST JAGDISH TAK Ta/i/afa #ft NATHU SINGH TAK

=% 62 =%, =1i5 0-MALl | 535919 Business

5= House No.: 0, Colony: MADHUBAN COLONY, Area: NAKA

MADAR, City: AJMER, Pin code: 305001, District: AJMER, State:

RAJASTHAN

FAET TEITE TeET gq wea T
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Annexure - 12

FORM -3
Government of Rajasthan Q
Department of Labour -
CERTIFICATE
(See rule 4)

Rajasthan Shops And Commercial Establishments Acts, 1958

Registration No. :- SCA/2025/1/132949

Name of Establishment :- PARAM AUTOMOBILES PRIVATE LIMITED

Name of Occupier/Employer :- 1.MEHUL CHANDRAKANT SHAH, 2.INDERPREET SINGH SALUJA
Father/Husband Name :- 1.CHANDRAKANTBHAI MANUBHAI SHAH, 2.RAVINDER SINGH SALUJA
Postal Address of Establishment :- KHASRA NO. 1107, N.H.8, JAIPUR HIGHWAY BYPASS, SANDERIYA,
AJMER,Ajmer, Rajasthan

Total Number of employees employed :- 250

Weekly cff Day :- Sunday

Date of commencement of Business :- 01/04/2022

Validity of Registration :- Perpetual

It is hereby certified that the establishment as mentioned herein has been registered as a Shop under the
Rajasthan Shops And Commercial Establishments Acts, 1958 on 23 July 2025.

B 5% ks R

BN EERAL = Validity unknownSignature valid

vir Singh
0IST

Y

23 /g
Reason: SeliN Y L

Seal Inspector
Rajasthan Shops And Commercial Establishments Acts, 1958

Renewal Details
(No renewal details is available.)

This is merely a Registration Certificate and not License and it does not by itself bestow any legality on the structure or confer any
right on the employer so far the date and time of existence of the structure in which this Shop/Establishment is located.

No child labour is employed in this establishment and all the labour laws are followed which
are applicable on this establishment.

Generated Date:- 23/07/2025
This is a computer generated certificate. You can verify this certificate on www.labour.rajasthan.gov.in

e
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Annexure - 13

Form-4
(Prescribed under rule-5)
Government of Rajasthan

REGISTRATION & LICENCE TO WORK A FACTORY

Registration No.:- RJ/36976 Fees Rs.:- 16500/- per year
Application No.:- R-81693/CIFB/2025

rtment, Rajasthan

Licence is hereby granted to M/S PARAM AUTUMOBILES PRIVATE LIMITED valid only
for the premises described below for use as factory employing not more than 245 persons
on any day during the year and using motive power not exceeding 275 HP subject to the
provisions of the Factories Act, 1948 and the rule made there under. ‘

Depa

This licence shall remain in force till the 31st day of March 2030

Date:- 23/07/2025
Rajasthan, Jaipur

Description of the licensed premises
M/S PARAM AUTUMOBILES PRIVATE LIMITED

The licenced premises shown on Plan No. P-52094/CIFB/2025. Date 15/07/2025 are
situated in KH.NO.1107(OLD) NEW KHASRA NO. 1236,1237,1235/2231, VILL.
SENDERIYA ( NH 8 JAIPUR HIGHWAY BYPASS), AIMER, AJMER and consist of
SALE & SERVICING MANUFACTURED OF MAHINDRA & MAHINDRA OF LIGHT
GOODS VEHICLE (LGV) OR LIGHT MOTOR VEHICLE (LMV) SEGMENTS.

Date of Renewal Date of Expiry Signature of Licensing Authority

23/07/2025 31/03/2030 S

e e—————

Chief Inspector of Factories and Boilers
Rajasthan, Jaipur

Factories and Boilers Inspection

This is a computer generaled certificate and bears scanned signature. No physical signature is required on this license. You

can verfy this license by visiing www.rajfab rajasthan gov in and entering Application No./ID after clicking the iink for
verificaton on the page

VEM
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